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Raipur, the 12th July 2001

No. 51/430/DS/H&E2001 .—In exercise of the powers confemred by Section 79 of the Madhya Pradesh Re-
organisation Act, 2000 (No. 28 of 2000) the State Government, hereby, makes the following orders, namely =—

ORDER

I. (1) This«rder may be called the Adoptation of Laws order, 2001,
(i) It shall come in to force in the whole State of Chhattisgarh on the 1si day of November, 2000.

2. The laws as amended from time to time, specified in the schedule to this order, which were in force in the State
ol Madhya Pradesh immediatly before the formation of the State of Chhautisgarh are herchy extended to and shall
be in force in the State of Chhattisgarh until repcaled or amended. Subject to the modificaion that in all the law's
for the words "Madhya Pradesh” wherever they occur the words “Chhattisgarh” shall be substituted.

3 Anything done or any action taken (including any appointment, notification, notice, order, rule, form, regulation.
certilicale or Jicense) in cxercisc of the powers conferred by or under the laws specified in the schedule shall
“continue to be in force in the State of Chhattisgarh.

SCHEDULE
S. No. : Name of the law's
h (2)
. Madhya Pradesh Nagar Tatha Gram Nivesh Adhiniyam, 1973 (No. 23 of 1973).

Ty, feaiE 24 e 2001

FHIF 103/472/39-9./30.941./2001 . —5fF T4 TR F1 7€ 14 ¥ o i it foemr € s s e
fea 1 9% snavad § T & TR odeTe v § vgyv Friam gvee & e fE e

2 A T S (g e g sifufm, 1974 (5. 6) ® T 4 0 arg (et FEm wE i)
afufim, 1981 F1 41 4 BRI YRR WREA 3 WA A S U, CRER ' T T S AUeE & e §6 A
¥ garaTe werga 4w it fafa A e e 2. N

3. 39 ftyE % YA W 3R 9w uiedl, F adl el 5 forem za rfufay g =1 39% e ga g &
— i, e A free 3% qued gr R smEm,

_—




1] BHrETg Ueds, A 31 3T 2001 491

Raipur, the 24th July 2001

No. 103/472/DS/H&E/2001 .—Whereas, the State Government is of the opinion that the circumstances exist
which render it necessary in the public interest to create pollution Control Board in the Chhattisgarh State.

2. NOW, THEREFORE, in exercise of the powers conferred by Section 4 of the Water (Prevention and Control of .
Pollution) Act, 1974 (No. 6 of 1974), and Section 4 of the Air (Prevention and Control of Pollution) Act, 1981, the State

v Govemnment hercby constitutes, "Chhattisgarh Environment Conservation Board", from the date of publication of the
notification in Chhattisgarh State Gazette.

3 Upon the publication of this notification all the powers, functions, and duties which may, by or under this Act,
be exercised, performed or discharged by the said Board.
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